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Proceedings of the Commissioner of Municipal Administration,

Chennai - 600 005. Present: Thiru. G. Prakash, I.A.S.

Na.Ka.No. 9584/2018/Thi3 | Dated: 06.04.2018
Subject:

Solid Waste Management — Cuddalore District Municipalities — Supply of
combustible, non-biodegradable, and non-saleable plastic solid waste to
cement factories — Entering into a Memorandum of Understanding (MoU)
with UltraTech Cement Factory — Granting Permission — Regarding.

Read:

1. Letter from the District Environmental Engineer, Tamil Nadu
Pollution Control Board, Cuddalore, Roc. No.
DEE/TNPCB/CUD/2018, dated 19.03.2018.

2. Cuddalore Municipality Council Resolution No. 2110, dated
28.03.2018, and Letter Roc. No. 2405/2018/H1, dated 28.03.2018.

3. Panruti Municipality Council Resolution No. 43, dated 28.03.2018,
and Letter Roc. No. 550/2018/H1, dated 28.03.2018.

4. Nellikuppam Municipality Council Resolution No. 72, -dated
28.03.2018, and Letter Roc. No. 1372/2018/H]1, dated 28.03.2018.

5. Chidambaram Municipality Council Resolution No. 868, dated
28.03.2018, and Letter Roc. No. 946/2018/11, dated 28.03.2018.

6. Virudhachalam Municipality Council Resolution No. 2890, dated
28.03.2018, and Letter Roc. No. 1621/2018/H1, dated 28.03.2018.

7. Letter from the Regional Director of Municipal Administration,
Chengalpattu, Roc. No. 1331/2018/A1, dated 02.04.2018.

Order:

In the letter cited in reference 7, the Regional Director of Municipal
Administration, Chengalpattu, has requested permission to enter into a
Memorandum of Understanding (MoU) for a period of 10 years with the
management of UltraTech Cement Factory to safely dispose of
combustible, non-biodegradable, and non-saleable (Non-saleable or unfit
for Resale) solid waste generated daily in the municipalities of Cuddalore




s

District (Cuddalore 7.50 MT, Chidambaram 5.00 MT, Nellikuppam 4.50
MT, Panruti 5.00 MT, Virudhachalam 4.50 MT). This is to be done under
the guidance of the Cuddalore District Collector and the Cuddalore
District Environmental Engineer. The proposals submitted by the
Commissioners of the aforementioned municipalities to provide these
solid wastes to this industry free of cost have been recommended and
sent for appropriate approval.

According to the Solid Waste Management Rules 2016, it is the
responsibility of urban local bodies to dispose of the solid waste
generated daily in a safe manner. Since these solid wastes contain
various types of plastic waste—including non-recyclable, low-grade, and
low-micron plastics—it is difficult for municipalities and corporations to
process them. Consequently, these plastic wastes accumulate like
mountains in landfills, making it extremely difficult to separate
degradable waste and dispose of it scientifically. This causes significant
financial loss to urban local bodies and necessitates the prevention of fire
accidents caused by the accumulation of solid waste in landfills.

Therefore, in accordance with the permission obtained through the
respective council resolutions by the Commissioners of the 5
municipalities in Cuddalore District mentioned in items 2 to 6,
permission is granted to enter into a Memorandum of Understanding
(MoU) for a period of 10 years with the management of the
aforementioned cement factory. Permission is also granted to provide
combustible, non-degradable, and non-saleable plastic waste from urban
local bodies to UltraTech Cement free of cost, subject to the following
conditions:

Conditions:

1. Combustible, non-degradable, and non-saleable plastic waste
collected daily from the aforementioned 5 municipalities must be
transported by UltraTech Cement Company using its own vehicles
from the locations specified by the respective municipalities.

2. The respective municipal employees must load the solid waste into
the vehicles provided by the aforementioned company (Loading).




3. All expenses incurred in the process of taking the aforementioned
non-saleable plastic solid waste from the municipal premises and
disposing of them in a scientifically and technologically safe
manner shall be borne by UltraTech Cement. The company
management must bear the expenses on their own. After signing
the Memorandum of Understanding (MoU) with the Municipality
regarding this, UltraTech Cement Factory management shall not,
under any circumstances in the future, request the respective
municipalities to provide the expenditure. Even if such a request is
made, it will not be accepted.

4. The aforementioned 5 municipalities must record the total amount
of plastic waste generated in their respective municipalities, and
the quantity of non-biodegradable and non-saleable plastic waste
that is combustible, in a register. They must maintain a separate
file and register and dispose of them properly.

5. As soon as the respective municipalities sign the Memorandum of
Understanding with UltraTech Cement Company, a copy of it must
be sent to this office.

Sd/- G. Prakash,
Commissioner of Municipal
Administration

To:

The Municipal Commissioners,
Cuddalore, Chidambaram, Nellikuppam,
Panruti, and Virudhachalam.

Copy:

1. Regional Director of Municipal Administration, Chengalpattu.
2. Office Copy.

// By Order Forwarded //

(Signature dated 9/4/2018)
Superintendent
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Department of Municipal Administration and Water Supply

From:

Mrs. M. Banumathi,
Commissioner,
Virudhachalam Municipality,
Virudhachalam.

To:

The District Collector,
District Collectorate, Cuddalore.

Na.Ka.No. 7146/2022/F1 Date: 13.12.2024

Subject:

Virudhachalam Municipality — Request for land transfer of the site
selected for setting up a Sewage Treatment Plant (STP) for the financial
year 2024-25 — Regarding.

Reference:

1. Letter from the Commissioner of Virudhachalam Municipality dated
28.10.2024.

2. Letter from the District Collector, Cuddalore, Ref. No.
V2/2293166/2024 dated 30.10.2024.

3. Advisory from the JCMA, Chennai, via video conference dated
09.12.2024.

Approximately 89,385 residents live in 20,205 households across
the 33 wards under the Virudhachalam Municipality. Therefore, an STP
(Sewage Treatment Plant) is required to treat the sewage collected from
the houses within this municipal area. Approximately 3 acres of land is
required to establish a Sewage Treatment Plant with a capacity of 12
MLD, connecting sewage from areas within the Virudhachalam municipal



| O

limits via pipelines over a distance of 11.2 km. As per reference citied
above, since the Municipality does not have sufficient land, a 3-acre
Government-owned land in Pudhamur Survey Ward has been selected
for the construction of the Sewage treatment plant. In accordance with
the request made to the District Collector to transfer the land ownership
to the Commissioner of the Municipality, and as per the letter mentioned
in reference (3), the Collector of Cuddalore requested the Revenue
Divisional Officer (RDO) of Virudhachalam to select a site for the
construction of a Sewage Treatment Plant (STP) and submit a field
inspection report. Accordingly, the Revenue Divisional Officer of
Virudhachalam has selected land belonging to Kolanjiappar Arts College.
Therefore, it is humbly requested to transfer the ownership of the land
belonging to Kolanjiappar College to the Commissioner of Virudhachalam
Municipality.

Signed:
Commissioner,

Virudhachalam Municipality
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DEPARTMENT OF MUNICIPAL ADMINISTRATION AND WATER SUPPY

From

Mrs. K.S. Kanchana,

Commissioner (Full Additional Charge),
Municipal Office, Virudhachalam Municipality,
Cuddalore District.
Commr.virudhachalam@tn.gov.in

To

Plant Head,

UltraTech Cement Limited,
Reddipalayam, Ariyalur District,
Ariyalur.

Na.Ka.No. 1621/2018/H1 Date: 04.11.2025
Subject:

Solid Waste Management — Virudhachalam Municipality — Sending non-
biodegradable waste for use as fuel — Regarding.

Reference: Memorandum of Understanding (MoU) signed by five
municipalities of Cuddalore district on 03.05.2018 under the
chairmanship of the District Collector for UltraTech Cement Limited in
Ariyalur District.

In accordance with the Memorandum of Understanding mentioned in the
reference, 1 hereby inform you that non-biodegradable and combustible
solid waste collected daily in Virudhachalam Municipality is being sent
via Lorry No. TN31AL1135 to be used as fuel.

For Commissioner,
Virudhachalam Municipality
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To

The concerned driver is directed to deliver the aforementioned waste to
the respective company and obtain an acknowledgment for the same.

Copy to:

1. Sanitary Officer for action.
2. Sanitary Inspector is directed to accompany and facilitate the
dispatch




a6 [ifuraih wigrh @pfi agrhiss Seom.

il : W o
s K.S. &(gH & eom, WomeulL %l_eﬂu.u{, .
oy Lo 56 @unm), wraul L gy Sl gisiaiesio,
aSmdonsoob merm_&l, SLST.

ad\(mdHnaovid

[5.5. STesaT. 3148!2019!@1, [T : 24.11.2025.
SLILIT,

Qurmet:  usllser YeQUmfln; - eGSSTEND BEITLS -

B ASG U L ugdsafle stemr.eren.dl Blgeuss &mis
ueflgemme)  Hogsy BF WLILD  (GODHIETETSTED
Bl L ensmer o witggid austenid sefln susmd LHmid
srasgmnlsr epod B B @560 Gousmy
WsrGumfle) gEllmusen — KT
umTena 1 gyemensoor fHlemev G 257
Qurgi'iuieils giemm(ayi2), 6. 01.10.2018
Bisrésaflsr susmsuTHiseT wrié 2013 aismy).
2 g6 &6 oyihwumer L auflar B Cnkpsmmes.
3. wralL S HF soeveu]  sieufseed
Spieyd sal L idieymr.
cese

sf\mosrann e d 33 amibamen 2 sram &S giont 25.57 sgur SGomblLi
umiuetey Qaree. YWae Mo eIl Aurgh. 2011 gy geanh wses GsTms
aar&0eOU U @Esrm.Aullar Curss weasa Cgrams 73415 o @i, @HkeflD
2 6TeT WEHEHHE 130 gubswme Hermest wHnKD 71 Houbls eflme LDUGSST sl
2 _éresmi BITEM &S Qansin® prarsrmid 6.61 sl eI L @wBi Hrer gamisE
@ustn® Gousmer eursiIL B aGHNG. GCugid QEEEM GBbT HsMEHNE 2-emesni
i gueméms sally G B gyemhseT s8I Gams.

BiBemee SABAD 2 dmr ARG Uiy Hrseh @idur SBGLL e
eLpevLD Qeauly sTH&sILED Hussf sl usseflsemmsd @Ersflar Bf wliw 30
ypuled\phg ennafiuns 250 5@ Gue Qesrmelil L gl @hfleneuilshy gyremsmen Hame
erstor. 257 QurgKiuseiidgrmm(eyi2), prem. 011020186 SBIPET e 226 Siisardast bis
Bl Beodsls Bl LD GoDES U@fﬂfﬁﬂmﬂa Sei_utu’ QeTsTaTaaid 26k
a(mESTED HHMTAHEG UL & anéaEhd @aTomEL star Gaflallsasiu Hisre g,

Cogun  @bE6 sifwster  swoni 40 &G0 GupulL  Himotisemst  Gsihg 10
21T SHDGD Gumu’ L QuIgund st gﬂ-bnwrﬂ Sigeuevs; ustefl MWD @y Ustsilaen
SIyemTLONG uhg Gesdlermenr. Guogyd 3|®_g,g, 10 guem(bisatled @Ubmeifledt Wwdeel
Qgnsme gwmi 85000 2L &ENE (Smfu &.L@m a;nus?nréj,e_f,kmn;p}m wiyd Georait) subg)
Qasogid GuTg) &G EHHED OGN geTel B gyemsms Qanen() @i suphigas)

')



b

GLogyid @hEafe o 6TeT &wm 20500 HEW Guopur L sﬁ@&_s?r.mﬁ)g]h suemfle
Appusmsaeinia Serefl CuafGuyn suom 15 (Asosdlwssr O LT &ifley .,rf,rﬂsmsulr
(Waste Water) &dgafliy GQeiw sggefiiu Blemsoitd G0  STTEH SEleuTey

@i mUUSEHD EDOHSITET Lsmllyss T ShE JyN TEDLHES AIBASTE
SONIS P60 s6T6M SiGsEH qHuGans,.

fBemsufler QuTgILETASgmnulsTme) BHTM OGS UL LSTEpT LGSl 2_smem
wslpssTnie SO HLEL umi o §GsEsaILLBETMSTE Qg fuaGAns:
Cugid, peIMAsEIW L ueHsnd Gmis QueiGugn sifle Efemar LEE S
Qelig wsfipssmpde ellimd w Géw Gubuy SEUUmSTT sLL [@Quweyd ereo
Qurgtumisgmmilanme sfamésiu Qaag. amu peTT é uGSTD GG
QausfCumid sifley Ehsmer Guipsswursar yopudd asssMlL Gslg welPSSTHHed
LT o sresi BIMEMD  QUEHEGACHTH aGBESTRSSN  GhEaTTL s @lgH
LDOTEESN FHULTIH B\GEED s Crrésddln on e68 e Si suflam @
Oufpeonsst amsur® deruy 17 @I hisalld Guipmsiwsr peomuils a&5a My Gals)
wefpsamhde ol em.  120.00 G & SIS g L wHIIE  gwr
Qeiwiu’ @ererg.  Gupup ustllsst Cup@amsTeriuiLms efiBSSTEaL mSTTL&uflsd
Heudsls Fiol L b Qaugeums 2 w7 STE&EIIEE MISH6T 2 66T &k

sn0urg @EEsTm_Auld SHNHTE BSTIUD TR almiFs S 2025-26
ubpib st Bsfyp Guobumn @ S 2025-26  Gumerm  Uswflser
CupQersim_gharar GHIM_& kg Gsmms . 6.00 Camys@ G syhisiuL mos
Bowmen 2 eergTaud wHOKD el 150 CoMpsE Gued Wsremy slLewd Hasma

o srergmad SIS HHASHEg Cuily usfullmer GuhGemster Guwers Heme
2 6TeTG)

sreorGey  QeliGausdl L rﬂwé’ﬂﬂﬂ. @!ﬁé\mn SOAGLL  Hmeued  epsud GQeultg
TOGHILED srhe0 umfsama  @EESITLE  wanuysLTs LTSUILEDL 56T 6T ST60
@ipefsr QTS WEST BaeT &S safluner Hnéa’Lemar fid (District Minerals Trust

Fund) epeuid Guiuy uelée wuuranuwts B eas86 Caig &(mLm) ListofleyL str
Col (H&0amsTdGmedT.

[ SiNo. | ~ Name of Work Estimate Amount
e e b R Lo
1. Construction of Decentralized Waste e )
Water Treatment plant near Manimuktha 120.00 j
| river bank at Virudhachalam Municipality. |
}\l‘ S, OETOT LT,
/A eldgesun e 4.
6.

gt gy i, efim&seai Sy e0l HEEUYIE@E, Lsfligy suilssiLGHE.




J4

MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT

Submitted by: Addressedto:

Thiru. K.S. Kanchana, The District Collector,
Commissioner, District Collectorate Office,
Virudhachalam Municipality, Cuddalore.

Virudhachalam.

Na.Ka.No.:3146/2019/E1 Date: 24.11.2025
Sir,

Subject:

Proposal of works — Virudhachalam Municipality — Sending a proposal
requesting fund allocation through the Department of Geology and
Mining to increase the groundwater level, as it has depleted due to the
mining activities of NLC (Neyveli Lignite Corporation) in the areas coming
under the Municipality — Regarding.

Reference:

1. Government Order (Ms) No. 257, Public Works Department (R2),
dated 01.10.2018 (Classification of Firkas up to March 2013).

2. Jal Shakti Abhiyan project guidelines.

3. Review meeting instructions of the District Collector.

Virudhachalam Municipality is a first-grade municipality covering
an area of approximately 25.57 square kilometers, comprising 33 wards.
According to the 2011 census, the total population of this municipality is
73,415. Using local water resources through 130 borewells and 71 small
power pumps located in the city, 6.61 million liters of drinking water are
supplied twice a day to the residents. Furthermore, there are no other
water sources for this city’s drinking water needs besides the local water
resources.

Due to the coal mining operations carried out by the nearby Neyveli
Lignite Corporation India Limited, the water level in this city has dropped




from an average of 30 feet to over 250 feet. In this situation, Government
Order (G.0.) No. 257, Public Works Department (R2), dated 01.10.2018,
states that 226 firkas in Tamil Nadu have been identified as areas with
significantly depleted groundwater levels, and the firkas wunder
Virudhachalam Municipality are among them.

Additionally, more than 10,000 members of the public from over 40
surrounding villages visit this city daily for office work and other tasks.
Moreover, as the population of this city is expected to increase to over
85,000 in the next 10 years, it will be extremely difficult to provide
drinking water to both the residents and the daily visitors using the
current water resources.

Furthermore, approximately 1.5 million liters of wastewater (Waste
Water) are discharged daily from more than 20,500 houses and
commercial establishments in this town. Due to the absence of a
treatment plant to treat this, it mixes into the Manimuktha River located
in the center of the town, causing the river to become polluted and
resulting in environmental and health hazards.

In this situation, it is understood that the Public Works
Department has proposed to construct a check dam across the
Manimuktha River in the Pudhukuppam area under the municipality.
Moreover, the Public Works Department has advised that a check dam
can only be constructed if the wastewater discharged from the municipal
areas is treated before being released into the Manimuktha River.
Therefore, with the objective of ensuring that the local groundwater is
protected and that no water shortage occurs in this municipality in the
future by naturally treating the wastewater from the municipal area
before discharging it into the Manimuktha River, a project estimate has
been prepared for Rs. 120.00 Lakhs to perform natural treatment at 17
locations using Jal Shakti Abhiyan guidelines. If these works are carried
out, there is a possibility that the groundwater level in Virudhachalam
Municipality will rise significantly.

Currently, works such as the Tamil Nadu Urban Roads
Development Scheme 2025-26 and the Kalaignar Urban Development
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Scheme 2025-26 are being carried out in this municipality. Due to the
fact that the municipality's contribution of over Rs. 6.00 Crores remains
unpaid and electricity bill arrears exceed Rs. 1.50 Crores, the
municipality is in a position where it cannot undertake the
aforementioned work using its own funds.

Therefore, as this municipality is indirectly affected by the mining
operations of Neyveli Lignite Corporation India Limited, I humbly request
that, in the interest of the general public of this town, full funding be
allocated for the aforementioned work through the District Minerals
Trust Fund.

Estimate

SlL.No.||Name of Work Amount (Rs. In
Lakhs)

Construction of Decentralized Waste Water
1. Treatment plant near Manimuktha river bank at ||120.00
Virudhachalam Municipality.

Commissioner,
Virudhachalam Municipality.
Dated: 24/11/25

Copy:

Humbly submitted to the Sub-Collector, Virudhachalam, for information.
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